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Nau Delhi.' Dated: this the 5^ day o f No v/enber, I99f

HON»BLE MR. S.R.AOIGE, ̂ TICE chairman (a)

Shri K.M.pant,-
S/o Shri 0. D.Pant,
ijarking as Nursing attendant in Safdarjung Hospital,
Ministry of Health & Family 5,^1 fare,
Neu Dslhi,
and residing at D-14 6, Sector-I \/,MB RDad,
Neu Dal hi . ... ;^plicant•

(By Aduocatez Shri B.Krishna)

We rsus

Union of India

thro ugh
i' the Director of Estates,

Directorate of Estates,
4th Floor 'C' li^.ng,. Nirman Bhsuan,
Neu Delhi, - ,

2» The Estate Officer,
Directorate of Estates,
4th Floor '^C* Ijing, Nirman Bhatyan,
Neu Delhi,

3. The Medical Superintendent,
Safdarjung Hospital,

S  Ministry of. Health &• F. IJ,,
Sri Aurobindo Marg,
Neu Delhi . .. . . Respon d^ts.

(By AdvxDcate: Shri D. S.Mahen dru)

—fl-aoLa.
\

HON'BLE M R. S. R. ADIGE, WICE CHaI Rf^ AN ( a)

i^pl leant impugns respondents' orders

dated 27,2.98 (Annexure-Al) and dated 12.8.93

(Annexure-a2) and seeks regula ri sat ion of general
pool Govt, gr. No,J-146, Sector iWM.B.fead,

9elhi and altemati v/ely fo r any accommodation

in lieu thereof,

.'Applicant's father yas allotted the

resaid quarter sometime in 1988 when he uas

'..orking as a Orocsgj. under CGHS. Ha reti red on
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superannuation on 30.9.91# Qipplicant; uas sharing

ths aforesaid accornmo dation uith his rather euan

since its allotment to the later, and has not been

drauing HRa since the data of his appointment as

Nursing Attendant in Safdarj^^^Q Hospital on 22#11.90,

3. Respondents No, 1 and 2 contend that the

aforesaid general pool qiuarter cannot be regularised

on a [jho c out of turn basis in applicant's faujur

as applicant is holding a^ministerial post, and

only ministerial staff of gafdsrjang Hospital are

eligible for GP Ra in Delhi v/ide Of''] dated 27.3.9?

(Ann ex'ure- R/1) •

4. Respondent No.3 adnits that applicant is

eligible for accommodation from hospital pool, but

contends that applicant is not entitled to apply

for the same as persons appointed a ft sir 31.12.85

are not entitled to spply for inclusion of their

name in malting list for Type I accommodation.

5. In tijo other Das bearing No.12 57 / 96

Shri Sanjeev Ddshi l/s. UOI & Ors. decided on

15,1.98 and No.818/9 5 Shri D, K.Sharma V/s, Secretary,

L & B Oeptt. Go v/t. of NCI of Delhi decided on 2 0.2,98

mhere the fathers of the applicants mere allottees

of Govt, accommodation other than in the general

pool, and the applicants themselves upon securing

appoitm.ent became entitled to accommodation uithin

the general pool^ the Tribunal had directed the

respondents to consider in consultation uith each

other uithin a specified period^the question of

inter pool transfer and thereupon decide the

request of these applicants for regularisation

of the accommodation on out of tu m basis
^  * LJrhsr
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judgments have also been referred to by Shri Krishsn

in support of such a direction being issued in the

present case. Nothing has bedi shoufi to me to

suggest that the aforesaid judgments, particularly i:

those-in Doshi's case ( supra) and 0. K, Sha rma's

case i supra) ha ue been staygd» modified or

s et asi de. •

6, Following the ratio in the aforesaid

tuo judgments, this 0 fl is disposed of uith the

direction that respond^ts No.1 and 2 will in
/

consultation uith Respondent No. 3 i,consider the

question of inter pool exchange of houseB allotted

to applicant's father and decide his request for

reqularisstion of the aforementioned quarter on

adhoc out of turn basis uithin 4 months from the

date of receipt of a copy of this order . Till a

decision is taken, applicant will not be ev/ictedfiom

the praises in question# This will be uithout

prejudice to the right of respondents to claim

license fee as per rules^

7» The Oa is disposed of in terms of para 6

above. No costs.

(  sI R../oiGgf ) ̂
\/ICE CHAimAN(A),

/ ug/


